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CENTRAL ADMINISTRATIVE TRIBUNAL : qD
BOMBAY BENCH '
Prascot Road,
Gulestan Bldg.,
Fort, Bombay - 1.

| O-A-/~ia&xﬂax No.918/94/ 4@1 -G G0 pt: )6/1/1995-

Shri/smt/#sx Bhagwan Roshanlal Singhal .... Applicant.

Vs.

The Union of India & Ors. .... Respondents.

CORAM : HON’BLE MEMBER(J),SHRI BEAS, HEGOE,
HON’BLE MEMBER(A),SHRI P.p,SRIVASTAVA,

TRIBUNAL'S ORDER - DATED: 2. 121994,

None for the applicant, Shri Subgdh Joshi on behalf of

respondents,
o

RIS

Consequent on the direction of the Tribunal, on the laat
eccasion, the respondents have filed an affidavit today stating that

an amount of Rs,11949/~ (Net payabls Rs,10,977) towards difference of

3caived the payment on 28-11-94. The applicant's grievance has been
In £he circumstances, 0.A . has been disposed

- Jertified True Copy
, I \\

: Secﬁon )
F : o - Central Adafn, Tribunal,
[t X
Bombay Bench.
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espat'cned

1. .Shri B.R.Singhal,
C/o Shri P,G,Zare,Counsel
for applicant.

2, Union of India,through
Shri Subodh Joshi,lounsel for

respondents, e A£Yévat -~ 3 _t
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